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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,O1d Red Building,Allahabad-211081
Regional Branch, Allahabad

Dated: 18/10/2016
Ta
Appelfant as per address in table Lelow
Respondent as per address in table below

Final Order No. A/70976/2016-EXIDB] dated 05/10/2016

| am directed to wansmit ierewith 2 centitied copy of order passed by the Tribunal undet-section 35-C{1) of the

Coentral Excise and Sall Act, 1944, &,

Asstt, Registrar

Application Appea! Name and Address of Appellant

1 £/3332/2006 CCE KANPUR
117/7,SARVODAYA
NAGARKANPUR,

Name and Address of
Respondent

: PREMIUM SUITING P LTD
G/6-8,UPSIDCINDUSTRIAL
AREA,JAINPUR,KANPU R(DEHAT),,

Copy Fo
3Iadvooaiefs) ! Consubtant{sy

RAJESH CHIBBER
FA-D, KAVINAGAR,
GHAZIABAD,
up
4 Bar Association, CESTAT, Allahabad

% Dircctor Publications, Customs, Hxeise. 1., Estate, Deibn

6 Mis Centax Publications Pvt. Lid,, 15121, Bhishm Pitamah Marg, New Dethi-3

7 Company Law tostitute of india Pvi. Lid., No.2 (old no.36), Vaithyaram Street, T, Nagar, Chennai-17

8 Tawmann Allied Service Pvl. Lid, 50,12, New Rohtak Road, New Delhi-1 10005

0 LAWCRUX Advisers Pyt Lid., 1AW House, I-8, Sector-10, Faridabad 121003 (Haryana) P
1 TaxlndiaOnline.com Py, Lid,, 2nd Floor, Vasant Arcade, Vasant Kunj, New Dethi - ] 10070

11 Mark Professionsl Scrvices Pvt. Lid., 108, Everest Block, Aditya Enclave, Hyderabad -- 38

12 The TCFAL society, 52, Nagarjuna Hill,Punjaghita Hyderabad -500082

13 M/S Knowledge Processing Pt Tl {taxn ngcmeniindia.c-om),FF-!9,Ist Floor,Cross River Mall,CBD
Grownd,Near Karkardootma Courl,Delhi-1 K032

J4CDR. 15 Office Copy o 1§Cuand File ctl’
e

Asstt. Registrar




IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
CQOURT No. 1

APPEAL No. 1/3332/2006-EX[DB]

{Arising out of Order-in-Appeal No. 269-CE/APPL/KNP/2006  dated
30/06/2006 passed by Commissioner of Central Excise & Customs
(Appeals), Kanpur)

For approval and signature;
Hon’ble Mr. Anil Choudhary, Member (Judicial)

and
Hon'’ble Mr. Anil G. Shakkarwar, Member (Technical)

1 Whether Press Reporter may be allowed to see | No
the Order for publication as per Rule 27 of the
CESTAT {(Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of | Yes
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair copy | Seen
of the order?

4, Whether order is to be circulated to theYes

Department Authorities?

Commissioner of Central Excise, Kanpayr Appellant /i\Jn
Vs.
M/s Premium Sutting ¥. Ltd. Respondent
Appearance:
Shri Krishnendu Choudhuri, Superintendent, (AR), for Appellanmt
Shri Rajesh Chibber, Advocate for Respondent
)'CORAM:

“'Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

-

Date of Mearing & Date of Decision: 05/10/2016



FINAL ORDER NO.. 70976/ 2016

Per: Anil Choudhary
: I 2

Heard. As the interest granted on refund under Sec%w..f
11BB of Central Excise Act, 1944 is correct, there is no
interference required in the impugned order. The appeal 1s

dismissed. The respendent assessee will be entitled to

consequential benefits, if any, in accordance with law.

(Dictated and pronounced in Court)

. f)(* , - o f&ri

(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY} . = =
MEMBER (TECHNICAL} MEMBER (JUDICIAL) |
U . {

Anseari







